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ORlSSA ACT 16 OF '2002 
' 

THE OAiSSA ~ i ' C i m  ~ V I O N O I M ~ T S  PRZSERVATION (AIMEND AimT) ACT, 2002 , 

, ' 
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P-; 

I. Short titia 

2, Aillendmen1 or section 15 



Short Illle. 

Amendment 

or 
scciion 16. 

THE ORISSA ANCIENT MONUMENTS PRESERVATION (A~IENDMEWT) 
ACT, 2002 

[Received the assent of the Governor on tlh: 29th Novembcr 2002, Erst Published . 
inan extraordinary issueof the Orissa Gazelte,daled the 13th December2002 

LNo. 2228)J 

AN ACT TO AMEND THE ORISSA ANCIENT MONUMENTS 
PRESERVATION ACT, 1956. 

BB if enacted by the Legislnturc of the State o i  Ori~sa in  tlm Fifty-third Year 
of tbe Republic of India as follows: - 

1. This Act may be oaHed the Orissa Ancient Monuincnts Prestrvation 
(Amendment) Act, 2002. 

2. In section 16 of the Orissa Ancient Monuments praervation Act, 1956 orissa nut 
(hereinafterrelemed to as the principal Act), for the words " fine which may 
extend to five thousand rupees, or with irnpriso nnlcnt which may extend to three 

12 ol 1956. 

months or with both", the words ''imprisonment of citl~er description for a term 
which may extend to seven years, or with fine which may cxtcnd to fifty thousand 
rupees, cr with both" shall be substituted. . 

3. In section 17 of the principal Act, in sub-section (41, for the words "five 
hundred rupees", the words "ten thuWlld rupees" shall be S U ~ S L ~ ;  uied. 

For the Bill, see Orisso Gazerre, ~ x l r b r d i o a r ~ ,  dated the 5th Ocrober, 2002 
( No. 1743 ). 


